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Claiming due senicrity,by computing
]lw/)/ )/{ v her pericd of Ad-hoc service from 9,.,5,1277

to 9,7,1986,the Applicant had preferred an

| appeal/representation to the Respcndents and
no heed having been paid to her grievances,

: she has filed the present Criginal Application
Q( N W :

U/s.19 of the administrative Triounals Act,

@W/ 1985, Having heard the ccunsel for the

Applicant Mr,K. C,Kanunge and Mr.A.K.BOse, Ld,
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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL .
Or-3F., 23|22 senior Standing counsel for the Union of
CQ;%;yw;ﬁ s~ . obo~dd 1India, appearing for the Respondents(on whon
PO corenrets a copy ©f this OA has been served),this O.A.
bans /¥$JL* - is disgosed of,at the admission stage,directinc
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the Respondents to take into consideraticn

the grievances Of the Applicant

as raised in;
L}

her representation,under Annexure-ll dated

10.1.2002 and the grievances as

the present 0.A, witiin a periocd

" months from the date Of receipt

of this order,The averments add
raised in this OA be taken into
while redressing the grievances
Applicant,

Registry to transmit the

formulated in
of three

of a copy
contentions
considecation

of the

copies of

this order alongwith copies Of OA to the

respondents for giving necessary redressal

to the grievances of the Applic.nt within the

time stipulated.Free copies of this oOrder be

given to learned counsel for both sides.

with the above cbservations and

directions, this 0OA is dispoOsed

of,NO costs,
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